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12.58 hrs.

AMENDMENTS 1O DIRECTIONS BY
THE SPEAKER

SECRETARY: | lay on the Table a
copy of the amendments to Directions
omitting Directions 109 to 112 and a
copy of Direction 113C issued by the
Speaker under the Rules of Procedure
and Conduct of Business in Lok Sabha.

CONVICTION OF MEMBERS
(Shri R. V. Bade)

MR. SPEAKER: 1 have to inform the
House that [ have received the following
communication, datad the 14th April,
1973, from the Superiatendent of Pclice,
West Nimar, Khargone, M.P.:—

“I have the honour (o inform you
that Shri R. V. Bade, Member Lok
Sabha, who was arrzsted on the 12th
April, 1973, at 18.29 hours at Naoghat
Khedi Brawaha, violating ban on inter-
district movement of wheat, wi> pre-
sented before the Court of Magistrate,
First Class, Brawaha, on the 13th
April, 1973, and convicted for 7 days’
imprisonment, in default of payment of
fine Rs. 25. Shri Ry V. Bad: has been
sent to Mandleshwar Jail on the same
day.”

13.00 hrs.

RULES COMMITTEE
(i) FrsT REPORT

SHRI SHIVNATH SINGH  (Jhun-
jhunu): T beg to lay on the Table, under
sub-rule (1) of rule 331 of the Rules of
Procedure and Conduct of Business in
Lok Sabha, the First Report of the Rules
Comnmittee.

(ii) MmNuTes

SHRI SHIVNATH SINGH: 1 beg to
lay on the Table Minutes of the sittings
of the Rules Committee beld on the 25th
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stowaway incident on Air-
India (St.)
November, 1971; 7th and‘ 14th Decem-
ber, 1972; and S5th April, 1973.

13.01 hrs.

PETITION RE. GRIEVANCES OF

EMPLOYEES OF THE STATES OF

ANDHRA PRADESH, MANIPUR
AND ORISSA

SHRI JYOTIRMOY BOSU (Diamornd
Harbour): I beg to present a pctition
signed by Sarvashri A. Srectamulu &nd
I. B. Ramaknshna Rao regarding griev-
ances of employees of the State of Andhra
Pradesh, Manipur and Orissa which ure
under  Preident’s rule at present,  and
others placed in the sare position clse-
where. \

SHRI S. M. BANERIJEE (Kanpur):
May I only request yo: to direct that the
petition which concerns all the emplcoyees
of the States may kindly he considered,
though technically it could be considered
only in relation to those States where
there is President’s rule?

MR. SPEAKER: If he had nct raised
it, I would have avoided this trouble of
giving any ruling. Let him not raise it.
Let it go as it is.

13.02 brs

STATEMENT RE. REPORT OF THE

INQUIRY COMMISSION ON STOWA-

WAY INCIDENT ON AN AIR-INDIA
FLIGHT

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): Sir, On the 9th March, 1973,
I made a statement in this hon’ble House
regarding the incident in  which thrce
persons succeeded in boarding an  Air
India flight from Bombay to London as
stowaways on the 3rd March, anéd men-
tioned that a Judge of the Maharashtra
High Court was bzing «opointed uider
the Commissions of Inquiry Act tc en-
quire into the matter. The report of

Shri Justice Vimadalal has been received,
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and Government have accepted it. A
copy of the rzport is placed on the Table
of the House. [Placed in Librarv.  Sce
No. LT-4840,73]. It will be recalled that
Air-India and the International Airpoarts
Authority had suspended some of their
employees in coancction with the stowa-
ways incident. They and the other agen-
cies concerned wiil now take further
action in the light of the Commission’s
report.

Following the incident of the 2rd March
1973, prompt  action  was taken to
strengthen fecurity airangewnents, parti-
cularly at the four intecnational airports,
and a task force was constituted consist-
ing of representatives of the  various
authorities concerned to inspect the in-
ternational airports and take action to
remove security deficiencies. It has also
been decided to induct the Central In-
dustrial Security Force into the four in-
ternational airports as quickly as possible.

SHRI S. A. SHAMIM (Srinagar):
There has been another incident of the
same type after ihis.

SHRI INDRAJIT GUPTA (Alipore):
Is he not going to tell us who has been
held responsible?

DR. KARAN SINGH: I have laid a

cepy of the Report on the Table of the
House.
®

“13.05 hrs.
MATTERS UNDER RULE 377

(i) SHORTAGE OF YARN AND FOODGR\INS
IN MAHARASHTRA.

SHRI VASANT SATHE (Akola): I
would like to invite the atiention of
Government to the serious situation in
Mabharashtra, particularly in MNagpur and
Malegaon also—on account of the scvere
food shortage and yarn shortage. Even
the Chief Minister of Maharashtra is
reported to have stated that the situation
is serious. and as reporied in the papers:

“Shri V. B, Naik maintained that this
situation was  caused on account of
acute shortage of yarn and foodgrains.
©hri Naik s<aid that the food situation
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rule 317 160
would improve in the State and the
Centre had agreed to supply the State
18,000 tonnes of foodgrains to meet
the bulk of the last montn* quota.™.

I want to have this confirmed.

I would also like to invite the atten-
tion of the hon. Minister to the fact that
the situation in  Maharashtra is turning
very serious. Incidents of looting are
reported from Osmanabad, Sholapur, Bhir
and other drought-stricken districts, High-
way hold-ups have been reported from
some of these districts wheaie trucks and
cars have been »Hbstructad and iooted by
the affected people. Sir. kindly sec the
seriousness of the situation, I have per-
sonally seen in Nagpur that the foodgrains
quota given to an individual in the ration
shop is 2 k.g. for i§ days. Further, it
includes milo and alio makka. 1 have
personally seen the wmakka; it was rcttem
and had fungus growth on it

Already therc is a cholera epidemic in
Nagpur, the second capital of Maharashtra.
Unless food and yarn are rushed to
Maharashtra, particularly to Nagpur. the
serious situaiion will worsen in the State.
Therefore, we must take proper care.

MR. SPEAKER: Shri Shankar Dayal
Singh,
(INTERRUPTIONS)
MR. SPEAKER: Onder. crier. Mr.

Deshmukh. yon are not allowed, Why do
vou get up? 1 have called Shri Shankar
Dayal Singh.

(ii) INCIDENTS AT CHIRKUNDA ON WEST
BENGAL-BIHAR BORDER
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